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CENTRAL ADMINISTRATIVE TRIBUNAL, FRINCIPAL BENCH

0. A, No,929/2002
New Delhi this the 3rd day of Cctober, 2002
Hontble M, kuldip Singh, Member (J)

Amar jeet Sngh S/o Shri Sohan Singh’
Assistant Directer, R, M,C, Directorate,
Central uwater Commission, Swa Bhawan,

R. K Puram, New Delhi-110 066, e+ Applicant, 7.

e Shrf“’stagendEL Deswal with Sh. :{a_-,esh
.deocate F-Par “for. the agpplicant.

Brsys

.. thion of India

through Secretary,

Ministry of Water Resources,
thram Shakti Bhavan,

Nsw DOelhi,

2, The Chairman,
; Central uater Commission,

Euwa Bhavan, R, K, Puram,
N3w Delhi, _ .+ B spondents

By "Advocates Shri R, N, Singh, proxy counsel for
. Shri R, V., &Gnha, Counsel,

ORDER (ORAL)

After hearing this case when I ugs about to dismiss the

0A, the lsarned counsel for the applicants submitted that he

‘bants to withdraw the OA seeking liberty to challenge the

vilidity of the OM prescribing pacakage deal. Accordingly,
OA is dismissed as withdrawn ui th liberty granted to the
applicant to challenge the validity of the 0OM prescribing

package deal, No costs,

| - | (KULDIP SIN
i ME MBER






